CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
NEW DELHI

PRINCIPAL BENCH -COURT NO. 4

Service Tax Appeal No. 51637 of 2019

(Arising out of Order-in-Appeal No. 390(CRM)/ST/JDR/2019 dated 24.04.2019
passed by the Commissioner (Appeals), Central Excise & CGST, Jodhpur)

Smt. Indira Devi Chhabra Appellant
9 G-12 R.C. Vyas Colony,
Bhilwara (Raj.)

Versus

Commissioner, Central Goods And Service Respondent
Tax, Udaipur

142-B, Sector 11, Hiran Magri

Udaipur (Raj.)

Appearance:

Present for the Appellant: Shri Umesh Sarwal, Advocate
Present for the Respondent: Ms. Jaya Kumari, Authorized Representative

CORAM:

Hon’ble Dr. Rachna Gupta, Member (Judicial)
Hon’ble Mr. P.V. Subba Rao, Member (Technical)

Date of Hearing : 04/02/2025
Date of Decision: 13/05/2025

ORDER

Dr. Rachna Gupta:

The appeal is dismissed. For order, see order of even date in

Service Tax Appeal No. 51636 of 2019.

(Dr. Rachna Gupta)
Member (Judicial)

(P.V. Subba Rao)
Member (Technical)
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